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Mr. Speaker: Next gquestion.
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Iae ot gt o & 1 & goar &
¥ g § OF 99 quAT STEaT a7 |
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Memorial for Neta)i Snbhas Chandra
Bose

+
*»§54. Shri 8. C. Samanta:
Shry Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of External
Affairs be pleased to refer to the re-
ply given to Starred Question No.
728 on the 20th September, 1965 and
state:
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The Minister of External Affalry
(Shri Swaran Singh): (a) This is
not contemplated at present.

(b) and (c). The question of cons-
truction of memorials in Delhi in the
form of statues for seven national
leaders is currently being considered
by the Ministry of Works and Hous-
ing, Netajj Subhash Chandra Bose
is one of thege leaders.

R

Shri 8, C. Samanta: Is it not a fact
that szince 1948, in this House, de-
mands were made to bring the ashes
of Netaji from Japan? May I know
why Government are still saying that
that is not being considered?

Shri Swarap Singh: This point was
clarified by the late Prime Minister
when he made a statement on the floor
of the House in Rajya Sabha, I think,
on 11th September, 1858. He had ex-
pressed the view that the family
members would also be consulted and
that at g suitable time the ashes
would be brought to India and that
such a suitable time had not arrived
at that time.

Shri 8. C. Samanta: May I know
whether Government have any doubt
about the statement appearing in the
papers that the Shoulmari Ashram
Sadhy is Netaji Subhas Chandra
Bose? If the statement is not correct,
may 1 know why Government are not
contradicting it?

Shri Swaran Singh: Government
are fully satisfied that the said Sadhu
is certainly not Netaji Subhas
Chandra Bose. Let this be the con-

(a) whether consequent on the
findings of the Shahnawaz Com- ancr
mittee’s Report and the c ts of

our late Prime Minister, Shri Jawahar
Lal Nehru, on the death of Netaji
Subhas Chandra Bose, Goverminent of
Indig is contemplating to bring to

India the ashes of Netaji kept in
Renkoji temple in Japan;

(b} if so, whether a fitting 1a]
will be constructed in front «f the

Red Fort, Delhi; and

(e} if not, how Netaji's memory is
going to be preserved?

sht wo wre fyadt : Aamdft gy
Tz aa ¥ difaw § oy § g
aw wren w=x qfq arw fey & ans
& s Wy w1 T g an
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Shri Hari Vishnu Eamath: I it
not a fact that the Shahnawaz Com-
mittee has made no reference what-
soever to the BSo-called ashes of
Netaji Subhas Chandra Bose kept in
an urn in the Renkoji temple in
Tokyo, and if so, is Government in a
pogition firmly and categorically w
state that it will pot touch these so-
called ashes even with a barge pole
unless it has got some evidence to the
contrary? .

Shrt Swaran Singh: The Shah-
nawaz Committee Report has been
laid on the Table and the hon. Mem-
ber can refer to that. I would like to
draw hig attention to an extract from
the Report where they have recom-
mended:

“If ‘the ashes are taken to be
genuine, the Renkoji temple can-
not obviously be their final rest-
ing place. It is time that his ashes
were brought to India with due
honour. . . ."”

Shrl Har{ Vishno EKamath: If the
ashes are genuine g big ‘if’.

Bhri Swaran Singh: . .and a memo-
rial eracted for them at a suitable
place”.

€hri Hari Vishnu Eamath: There
is no proof that they are the real
ashes,

oft forw areaw @ & gy ama
wrgat § 5 o v oyt wit gl # A
FTHTT &Y IO Fa § s grafe
t?
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Shri P. R. Chakraverti: Is the re-
luctance of Government to bring over
the Ashes of Netaji from Japan due
to the fact that there is & gonsider-
able body of opinion, very strong
opinion, growing—which ig also en-
dorsed by the members of his family
—that Netaji is not dead?

Mr, Speaker: T am not allowing it.

8hri P, K. Deo: Last August, when
I was in the Renkoji Temple, Tokyo,
I wanted to find out the evidence that
these ashes belong to Netaji, I was
told by the Indian there that it has
to be believed like the bal in Hazarat
Bal. So, this is more of belief than
of evidence.

Mr, Speaker; Has he any question
to ask?

Shri P. K. Deo: My question is this.
In view of these conflicting state-
ments, may I know if the Govern-
ment i coming forward with g firm
reply so that all speculation may
stap?

Mr. Speaker: He has given that
firm reply.

oft wrTt : wETw AEEY, W A
W e vk gy fir o o v
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Mr. Speaker: Shri Nath Pai

Shri Nath Pal: Has Government
any information as to by whom,
when and under what circumstances,
the ashes which are supposed to be
Netaji's were deposited in that tem-
ple?

Bhri Swaran Singh: Whatever In-
formation the Government have on
this point is contained in the Shah-
nawaz Commitiee Report. Outside
that, we have not got any other in-
formation.

Shri Daji: Even supposing Govern-
ment considers this to be propaganda,
1 would like to know whether the
Government is aware that by the
power of this propaganda, thousands
of rupees have been collected and are
being collected even from  distant
places like Indore and other places,
and some persons are exploiting the
name of Netaji Does not Govern-
ment even then propose to take actiom
against them?

Shri Swaran Siagh: It on wrong
assertions, money hag been collected,
certainly that is a matter which
should be taken note of by the State
Government, and now that Shri Daji,
and hon, Member of this House, has
made that statement, T will certainly
look into it through the State Govern-
ment.

s werwdic wrealt  wnr ooEr
TareT ® w6 BT ¥ dw Rk
e o & fe dw o worswarwit wY
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The Minister of Defence (Shri ¥, B,
Chavan): 1 do not remember now
about any memorandum or sugges-
tion received in the Defence Ministry
on this question, but at the present
moment there is no proposal of start-
ing any other academy. This much
T can say.

ot gremfie et o ARt @
amoaT ?
d’lﬂf«ﬁ:mﬂﬂ@,ﬁﬂ

¥ Iv #T wo1-TH7 aT wafer 4 o

weTw WENRT . AT AT 8

AT g T a4 fifad
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+
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& W
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The Deputy Minister in the Minls-
try of Defence (Dr, D, 8. Raju): (a)
and (b). The Director of Air Safety,
CivMk Aviation Department, who in-
vestigated the accident, has come to
the conclusion that the accident was
due to the aircraft being fired upon
in the air by hostile aircraft, and
that during the subsequent attempt by
the pilot to take evasive action, the
aircraft contacted the ground at high
speed on flat terrain, broke up and
caught fire.

(c) The Government of Pakistan
have not yet replied to our protest.

oft seeTETIC Eret ;i AT
& qer 7Y, awa Wik, A 47 §
ey ¥ w1 gL A 9g W ATAd 6T
oA fear § e gronife s #fade
& o wifggt w1 6T I K W AT {
WA & §ATAT AT AmAwLG 4Gy o,
#fer wifvearr a% g wTTeTdr Tgw
af, 1 w1 qfeeET & @ 9w &
o el ot off &, fow & qro oy
IrTdy aifeeTT aw g ?





